
JN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

O.A.No. 	 240 of 1989 

DATE OF DECISION 08.04.1993. 

Shri Chainsinqh M. 	 Petitioner 

Shri A.M.Saiyed 	 Advocate for the Petitioner(s) 

Versus 

Unioof India and Others 	Respondent 

Shri N.S.Shevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.patel 	: Vice Chairman 

The Hon'ble Mr.V.RadhajWjshnan 	: Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Chainsingh M., 
Deputy Shop Supdt., 
c/a. Chief Works Manager (Engg. W/s), 
Western Railway, 
Sabarmati, 
Ahmedabad - 380 019. 

( Advocate : Mr.A.M.Saiyed ) 

Versus 

Union of India, 
Through The General Manager, 
Western Railway, 
Churchgate, Bombay-400 020. 

The Chief Engineer, 
Western Railway, 
Churchgate, Bombay - 400 020. 

The Chief Works Manager, 
(Engg. /Shop), Western Railway, 
Sabarmati, Ahnedabad - 380 019. 

( Advocate : Mr.N.S.Shevde ) 

p..Applicant. 

.Respondents. 

ORAL JUDGMENT - 

O.A.NO. 240 CF 1989. 

993. 

Per ; Honble Mr. N.B.patel 	: Vice Chairman 

On behalf of the applicant1  Shri A.M.Saiyed states 
.) 

that the applicant is subsequently pe-rrn±ted to the grade 

claimed by him and)theref ore, the applicants grievance has 

no* disappeared. The application therefore, has become 

infructuous. Mr.A.M.Saiyed seeks permission to withdraw 

the same. Permission granted. The application stands 

disposed of as withdrawn. No order as to costs. 

C V.Radhakrjshnari 
Member (A) 

N.B.P{te1 
Vice Chairman 

AlT 



CENTRAL ADMflj ISTRAT PIE TR lB UNAL 
AHIMDABAD i3ENCH 

AHEDABA. 

ppl!catjon 	
of 199 

Transfer Appcation No, 	
Old Writ Pet. No. 

FIT E 

Certjfjrd that no further action is required to be taken and the case is fit for Consignment to the Record Room (Decide(5). 

Dated 

Counter_signe  
/ '- 

Sect iot Off icer'court Officer 
I çq 

Sign* of the Dealing 
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ANNEDURE -I 

CLNTPL ADNINISTPTIVE TRIBUNAL 

AHMEDABAD BENCH 

RESPONDENTS (s) 

ENDORSEMENT AS TO 
PAICURS TO BE E)MINED 	 RESULT OF E)NINATION 

	

1. 	Is the application competent? 

	

2. 	(A) Is the application in 	 / 

the prescribed form? 	
c7 

Is the application in 
paper book form? 

Have prescribed number 
complete sets of the 
application been filed? 

	

3. 	Is the application in time? 

If not, by how many days is 
it beyond time? 

Has sufficient cause for not 
making the application in 
time stated? 

	

4. 	Has the document of authorisation/ 
Vakalat nama been filed? 

	

5. 	Is the application accompained by1) 	7 	0) 
B.D.7E.P.O for RE.50/-? Number of 
B.D./I.P.O. to be recorded. 

	

6. 	Has the copy/copies of the order(s)' r 
against which the application is VZ- made, been filed? 	 • 	' 

	

7. 	(a) Have the copies of the documents 
relied upon by the applicant and 
mentioned in the application 
been filed? 

Have the documents referred to 
in (a) above duly attested Qnd 
numbered accordingly? 

Are the documents referred to 
in(a) above neatly typed in 
double space? 

Has the index of documents has been 
filed and has the paging been done 
properly? 



—; 2:- 
ENDORSEMENT AS TO BE PARTICULRB TO lIE LxaNED 	 PSESULT OF EXNINAT ION, 

9, 	Have the chronological deta- 
is of renrosenbal:iofls made 
and. the oui:come of such 
representati en Peon indicat-
ed in the apelication? 

10. 	Is th mafrtr raised in the 
anplication pending before 
any court oi eaW or any other 
erch of the Tribunal? 

11 	re the anclication/duplicate 
copy/spare copies signed? 

12. 	Are extra conies of the appi- 
icatior: with annexures filed, 

Identical with the original, 

iJefectivc, 

(0) Wanting in nneures 
ho 	 Page Nos? 

(a) Distinctly Typed? 

3, 	Have full size envelopes 
beeriro fll address of the 
Respondents been filàd? 

A 

Are the given address, the 
registered address? 

Do the names of the parties 
stated in the copies, t1iy with 
hope, those indicated in the 
applicaticn 

	

1.6. 	re the translations certified 
to be true or suppotcdTyenn 
affidavit affirming that they 
are true? 

	

17. 	Are the facts for the cases 
mentioned under item No.6 of 
the application. 

( a ) Concise? 

Under Distinct heads? 

Numbered consecutively? 

Tyned in double space on 
one std of the paper? 

	

18. 	Have the particulars for interim 
order pra\ed for, stated with 
reasons? 
	

C- 

( 	
£ 



IN THE (ZTRAL A11INI$TTIVE TRIBUNAL BENCH 

AT AHMEDhBAD. 

OA/ ,2?to /1989 
N. R. QAUHAN & ANOThER.. 	 . . APPLI C1NT. 

Versus. 
UOI & OThERS... 	 .. RESPONDENT. 

URGT NOTE 

The hunbie subissions of the Adcatef the applicants 

above naned s- 

The subject matter of this application is urgeit. The 

selection pzocdings for the posts of Dy.shop Supdt. 

against which 4is application is made are likely to 

be completed by 16.6.1989 without rectifying the 
0 	

sJ5 fundamental flaws. This may Cause *pkx apiers and 

irrarab1e loss to the applicants. 

The matter is, therefore, urgant in whith interLrn relief 
is sought fo r. 

It is preyed to fix up the aison of the application 

on or before 16.6.1989 in the interest of justice. 

Ahinedabad. 

Dt. 	9 • 6.1989. 
14 -----------------

Appl1ceit' Adcte. 

I 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, BENCH 

AT AHMEDABAD. 

Orig. Appin. No. OAJL0/1989. 

N.R.Obauhan and another. 	... Applicants. 

Versus. 

UDI and others, 	 ... Respondents. 

DECLARATION. 

We, the undersigned, hereby declare 

that we have today filed a Joint application 

before this Honourabje Tribunal wherein we 

have a common cause of action and common relief 

is sought for. 

Abjiledabad 
(N i? CIM OH4/V) 

Dated: 9-6-1989. c\  I 

tl 

L, Cii2_- 



IN THE CENThhI3 AINI$TRATIVE TRIBUNAL, BQI 

AT MEBD. 

OA/j /1989 

N. R. QAUHAN & ANOTHER... 	 .••• APPLIC1NT. 

Vergis. 

UI & OThEk&. 	 ..... RESPONDEZIT& 

INDEX 

Sr.No. Annex. No. Description of 1cnment. IYate Page No. 

(i) -- Original Application 9.6,89 1 to 2D 
(2) A-I DY.CE(EW)SBV3 letter 

No. E/1025/lO 25.4.88 21 
(3) A-lI CHMEWSBI's letter No. 

E/1025/].O 13. 1.89 22 
(4) A-Ill c*1(Ew)sBI 	letter No. 

E/1025/10 19.1.89 23 
(5) A-IV HQ Of fice,O3' 3 letter No. 

EP-1025/0 Vol.11 d.roilating 

Rly.Board' a letter No. 

E(NG) I-83I65(pI4,4pIp) 

dt. 17.4.89 3.5.84 24-25 
( A-V Question Paper for Written 

Test. • 27.7.88 26-29 
(7) A-VI Q1(E)CO3s Letter 	No. 

E/1025/5/8 26.5,89 30 
(8) AVII CM4(EW)SBI' s letter No. 

E/1025/10 .. 2.12.88 31 
(9) A-VIII Rqresentatjon fu)m Union(WR4S) 10.1.89 32-34 
(10) A-IX -do- 25.2.89 35-37 

-------------------------- 
Ahmedabad. 	 ( I 
Dt. 9 • 6.89 	 A 	 dvb cat e. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

BENCH AT ABMEDBAD. 

Orig.Appli.No. OA/2Lc of 1989. 

'I ) 

1 	 CtO (1) N.R.Chczuhan, Iry  ,-  
Hindu, Adult, Al 

Occu: Deput,2p Supdt., 	C' 	-- 

C/o.Chip(works Manager (Engg.W/s), 

Wy-trn Railway, Sabarmati, 

,Vihiedabad..380O19. 

(2) Chainsingh M., 

Hindu, Adult, 

Occu: Deputy $hop Supdt., 

0/0. Chief Works Manager (Engg.W/s), 

Western Railway, Sabarmati,, 

Ahmedabad..380019. 	 ... Applicants. 

Versus. 

Union of India, 

Through The General Manager, 

Western Railway, Church Gate, 
3omb.ay-.400 020. 

ThXe Chief Angineer, 
• 

Western Railway, Church Gate, 
Bomb ay-400 020. 

The Chief Works Manager, 

(Engg.W/shop), Western Railway, 

Sabarmati, Ahmedabad380019 	..Respondents. 

P.T.O. 
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Application u/s. 19 of the 

Administrative Tribunals Act,1985. 

The humble submissions of 

the applicants above-named: 

1. Particulars of order/orders against this 

which application is made :- 

Se1ection process for promotion to the 

posts of Deputy Shop Supdt., Pay Scale Rs.2000 

3200 (R/P), which is incomplete for admitted 

fundamental procedural flaws and which is de-

cided to continue and £ina1i'*e by the Railway 

Administration despite objections from the 

employees concerned and the Trade Unions :- 

Letter No: 	Date : 	Annexure 

E/1025/10 25.14.88 A-I 

E/1025/10 	2.12.88 	A-Vu 	 ; 

E/1025/10 	19.1.89 	A-Ill 

E/E/1025/5/8 26.5.89 	A.VI. 

2. 	Jurisdiction of the Tribunal j' 

The applicants declare that the eubjeot 

matter for which they want redressal is within 	 * 

the jurisdiction of this Honourable Tribunal. 

3. Limitation 

The applicants furtjier declare that 

this ka application is within the limitation 

prescribed u/s.21 of the Administrative Tribunals Act,1985. 
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4. 	The facts of the case of applicants are 

as under :- 

4.1: The applicants submit that they are citizens 

of India and are permanent employees of the 

Western Railway at present holding the 

senior supervisory posts of the Deputy Shop 

Supdt. in the scale Rs. 2000-3200 (RIP), 

under the respondent no.3. Theapplicants 

belong othe reserved community who en,joy 

the prescribed privileges and con cessiona. 

4.2: The applicants at the outset clarify that 

the promotion of applicants who are non-

gazetted Railway servants is governed by 

the Chapter-Il of the Indian Railway Estab-
lishment Manual and directives issued by 

the Railway Board from time to time. That 

the provisions of Indian Rly. Estt.Manual 

and directives of the Rly. Board are required 

to be followed by the Administrative off ices 

of the Railway. As per paras 209 to 213 of 

the Indian Rly. Estt. 1anual, broad].j 41 

there are two kinds of posts (1) Selection 

posts and (2) non-selection posts The 

selection posts are to be filled by a posi-

tive act of selection madeby the help of 

Seleoton Board from among the stiff eligible 

and willing for selection. The employees 

to be considered should ordinarily not be 

P.T.a. 
11 1 
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beyond two grades below the grade for which 

the selection is to be held. The panel of 

selected employees is to be approved by the 

competent authority which ordered the selection 

and constituted the selection Board. The dis-

pute raised in this application is regarding 

selection for the posts of Deputy fthop Supdt., 

scale Rs. 2000-3200 (RIP), P'ant Repair Group, 

instituted vide respondent no.31s letter No: 

E/1025/10 dated 25.4.1988. The selection con-. 

sists of written test and viva voce test. The 

applicants produce herewith a copy of the 

1.etter dated 25.4.88 at .Annexure A-l. The 

selection in question with which the appli-. 

cants are concerned is in process. Only 

written test is completed and viva voce test 

is yet to be held as would be observed from 

the copies of letters dated 13.1.89 and 19.1089 

annexed herewith and marked A-tI and A-Itt 

respectively. 

4.3: AN The applicants .say and submit that 

the selection is a complete procedure in 
itself. It is to be conducted with no flaw 

keeping in view the interest of the employ-

eos concerned. From beginning to end it it 

is to be processed very carefully. There were 

instances wherq defects and imperfection in 

the conduct of selection were noticed by the 

.5.0. 
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Rly. Board. As a result various instructions 

-and guide-lines are afloat from the R1y.Board 

to be ensured by both the competent authority 

ordering the selection and Selection Board con-

stituted for the purpoae. 

- 	 4.4 The applicants feel that there are several 

flaws in the matter of selection which is 

under challenge here. To illustrate, these are 

elaborately explained below :- 

(i) The post of Deputy Shop Supdt. (Mech. or 

Elect.) is a safety category as declared 

vide Rly.Board's letter No: E(NG)I-75-pM 

1-44 dated 16.8.82. The-selection which 
is in band is for the post of Dy. Shop 

Supdt. (Mech.). The conditions prescribed 

for selection ,  for safety category are to 

be strictly observed. The post of Dy. 58 
is not taken as safety category before 

inUating the selection. This error is 
discovered by respondent no.3 very late 

as in evident from Annexure A.III. The 

SC/ST candidates were requirod to be 

given pre-selection training which is 

obligatory for them in the case of safety 
category. Such training was not imparted 

at the proper time and it is proposed 

now when the part selection(wrjtten test) 
is over. 0onsequently, the applicants 
who belong to Sc/sp community have failed 
to qualify in the written teat. 

P.T.O. 
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The R].y. Board have decided vide their 

letter No.E(NQ)I-83-PM1-65 (PNM/NFIR) 

dated 17.4.84, copy circulated under H.Q. 

Office No. EP-1025/0 Vol.11 dated 3.5.84 

(Annexure, A.IV herewith) that the question 

paper for selection post should carry 

objective type questions of 50% of marks. 

It is the experience that in the older age 

group the capacity of the employees to ans 

wer the written papers gets reduced though 

they have adequate knowledge of work gain-

ed practically. Their juniors who are younger 

in age tend to score over them in the written 

tests. Flexibility in the aforesaid percen... 

tage is permitted, but when it is excessive 

and defeating the aim and object of the 

circular of Rly. i3oard, its reasonableness 

as is in legal parlance is to be seen. The 

question paper which was asked to be attemp- 

ted bears 20 out of 100 uhks for objective 

type of questions. At annoxure A-V herewith 

is a copy of the question paper under the 

subject. In the icitten test held on 27.7.88, 

employees over . 50 years of age appeared 

who found difficulties to cope up with large 

portion of descriptive type of questions. 

The applicants are among them who have cro-

asod zi 50 years of age, 

The G.M.(E) CCG to whom the dispute arising 

out of this selection was referred by the 

'respondent no.3 has taken a decision vide 

letter No. E/1025/5/8 dated 26.5.89 to 
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proceed ahead with the selection. A copy 

of the said letter dated 26.5.89  is produced 

at annexure LVI. Accordingly, the part 

selection stands good in that the written 

test icr general community candidates will 

not be taken again and SC/ST. candidates 

(a.pplidants) will be given requisite train.-

ing. The training programme for the SC/ST 

candidates is zz chalked out vide respondent 

no.3's 1ptter A o: E/1025/31(A) dated 5.6.89. 

On perusing letter dated 19.1.89 (Annexure 

A.III) of respondent no.3 and letter dated 

26.5.89 (Annexure A.VI) of G.M.(E) COG, 

it is clear that the Rly. Administration .1 

admit the lacuna in the selection proceedings. 

A duty is east upon the competent authority 

to a atisfy itself that there is no procedural 

irregularity in the selection. This is to 

be ascertained prior to the finalikation 
and approval of panel. That any solution 

without canceling the entire selection pro—

ceedinga will be wrong • When there are basic 

irregularities in the: selection, the entire 

proceedings are null and void. There is 

likelihood of benefit to some persons and 

denial of it to other persons. Here the 

problem is of SC/ST candidates, therefore, 

the Administration should be more cautious 

to avoid any harm to them. 

0 

P.T.O. 

4 
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(iv) It is very essential to finalie the procee-

dings of selection expeditiously once the 

same are started and also to notify the  

approved panel on top priority as per Rly. 

Board's Letter No: E(NG) 1-76  P141/38 dated 

30.3.76. Normally time limit allowed for 

- 	fina1i .ation of selection/suitability test 

for promotion is six months. If a period of 

six months bav'e passed, the test ass*a.emerrt 

character of a fresh test. Those candidates 

who have railed are eligible to appear again 

at the test on expiry of a period of six 

months from the date the result is declared 

If the result/f inaliatjon of panel is de-

layed for one reason or the other, the right 

of failed candidates for re-test is dnaged 

in view of Rly. board's Letter No: E(NG) 

6 P141/98 dated 13.10,1967, In the present case, 

the selection proceedings were initiated on 

27.7.1988 on which date the written test 

- 	 was commenced. It is nearly one year still 

the proceedings are under process. The pro-

cess itself is on a wrong footing, therefore, 

the who1e selection is to be nullified. 

(v) 	The 8eniority of willing and eligible 

employees is the first and foremost factor 

for promotion. Every person in employment 

has an u]tiniate aim of progress in his 

career. A senior person has a prior right 

to be promoted. kle may be passed over only 

9I.. 
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if he is unfit for holding the post to 

which he is to be promoted as per provi-

sions in the Indian Rly. Estt. Manual. As 

such a person who is senior is not ordinarily 

to be discarded for prootion. In the pro-

sent case 8 candidates were summoned to 

appear at the written test. The candidates 

at Sl.os. 1 to 4 are declared failed in 
the written test and candidates at sl.nos. 5 

to 8 are declared passed vide letter No: E/ 

1025/10 dated 2.12.88 (Annexure A.VII) which 

is most strange. The candidates at al.Nos. 

1 to 4 are already officiating in the grade 

Rø. 2000..3200 (R/P) and holding the posts 

of Dy. S.S. from dates indicated below. 

There is no complaint or adverse remarks 

in regard to their working. Among these are 

the applicants (SC/ST candidates) who have 

been 'deprived of pro-selection training. 

N.R.Chauhan, Offg. Dy. 8.8. w.e.f. 19.6.85, 
G.R.Dave, Offg. Dy. 8.3. w.e.f. 1.4.87. 

Ohainsingh M., Offg. Dy. S.S. w.ef. /1.4.87, 
B.N.Mistry, Offg. Dy. 5.8. w.o.i'.30.11,87. 

(vi) It is doubted whether a model answer book 

was given to evaluating Officer with the 

assistance of which he could have evaluated 

the answer books. The post of Dy. 8.8. is 
leaning much to the mechanical side. It is 

actually a Dy. S.S.(I4eoh.) post and that is 
why placed under the safety category. Such 

4 . 
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officer who had qualified himself in the 

mechanical engineering as well was only 

competent to evaluate the a1swer books, 

In the written test, candidate whose aca-

dewic qualification is hardly upto primary 

standard is found successful and those 

who have secondary and even higher standard 

qualifications are declared failed 

The number of candidates to be called xjr 

at the selecton, should be equal to three 

times the number of vacancies assessed. 

Thus 6 x 3 - 18 candidates were to be 

summoned. Candidates in--the grade immediate]y 

below the selection grde are to be con-

sidered first and if adequate candidates 

are not found in that grade, it is necessary 

to go down to the second grade below as 

per extent rules/directives. All candidates 
in the field of eligibility are to be noti-. 

fled in 'writing to furnish willingness! 

- 	un'wiilthgaess note, as the case may be. 

The persons who have expressed their uwil].- 

• ingness are not to be reckoned for determi- 

fling the field. The eligible candidates 

who have been transferred to other units 

and whose lien is borne with OW?! (Engg.w/shop) 
Sabarmati (respondent no.3) or whose lien 

is not suspended under competent sanction, 

are not informed about selection. Only 8 

candidates found place in the call letter 

for selection which has resulted into 

Complaints 
.11... 



(4) 
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Out of 6 posts, one post for ST and one 

post for ST are to be filled. According to 

seniority, employee at 81.No.l is ST, 

employee at sl.no.3 is SC and employee at 

8i.no.8 is SC. In the written test employees 

at Sl.N08. 1 to 4 have failed and emloyees 

at Sl.no. 5 to 8 have succeeded. If the 

written test held without pre-selection 

training is not cancelled, the employee at 

Sl.no.8 will have undue advantage of being 

einpanelled. The ST employee at 8l.N.l and 

30 employee at S1.i0.3 will have a great 

loss though reservation for them exists 

There are number of representations from 

aggrieved employees including the applicants. 

The trade unions have also represented 

against the procedural irregularities in 
the selection. Copies of detailed representau* 

tions dated 10.1.89 and 25.2.89 from the 

8ecretary, work-shop Branch, Western Rly, 

Ma400r Sangh, Sabarmati, are annexed here.. 

with and marked A.VIIi and A9IX respective]y. 

That whenever such complaints e made, 

the Administration have to _- on each 
point. Unfortunately this'ib not done. The 
letter dated 26.5.89 from the H.Q. Office 

(ànnexure A.VI) on the contrary directs that 

SC/ST candidates be given the requisite 

training treating their failure in the 

p.,. 
-1 

Fj 

.P.T.O. 
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written test as void. The result of the general 

community candidates who are successful in the 

written test is not cancelled. The position of 

SC/ST candidates is more awkward. 

5. 	Grounds for relief with legal position : 

The applicants submit that'thd procedural 

irregularities in the selection are enumerated 

in para 4.4 above. in addition, the grounds on 

which the proceedings of selection are to be 

quashed are as under : 

The SC/ST candidates are to be afforded 

full facility of various concessions and 

privileges admissible to them. In the in-

stance case pre-selection training is ob-

ligatory. By this it is meant that prior 

to holding a written test of the eligible 

employees, the SC/ST ep1oyees should be 

given taining. The'written test of •'_ 

all the candidates should be one and not 

separate for general community candidates 

and SC/ST candidates. 

The decision taken vide GM(E) COG's letter 

dated 26.5.89 (Annexure  A.VI) and follow-

up action by the respondent no.3 are wrong 

	

and misconceived. On one.hand, the written 	
It 

test of SO/ST employees 14 declared as 
void and on the other the written test of 

general community employees is taken as 

. . .13... 
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valid. The 80/ST employees are, therefore, 

required to attempt a separate question - 

paper. In one selection, two different question 

papers are not permissible. Second question 

paper can only be set up in a supplementary 

test which is prescribed solely for absentees, 

in the original test. 

(C) Eéven if no fresh written test of SC/ST 

candidates (applicants) is taken and they are 
allowed to appear at the viva voce test on 

the basis of marks obtained taking into account 

the seniority marks as per letter dated 2.12.88 

(Annexure .&.VII) of respondent no.3, it is 

injurious to thorn. By misfortune if the 

applicants do not get requisite marks in the 

viva voce test, they may ultimately fail kz in 
the selection. 

(d) The letter dated 19.1.89 of the respondent 

no.3 (Annexure LIII) and letter dated 26.5.89 

of the GM (E) COG (Annexure. j.VI) confirm the 

procedural irregularity in the selection. The 
pre-selection training which is obligatory 
is not given to the SC/8p candidates. Whom  
the proceedings are void ab-initio part 

modification cannot correct thein.Inspite of 
admission of irregularity and a taff concerned 

to b e taken up for lapse, the selection pro-
ceedings are continued which have left the 

applicants in a state of anxiety. 

P.TO. 
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The training now proposed for SC/ST candi-

dates will not be a pre-selection training 

in true sense. The pre-selection training 

to them can be said only when one question 

paper is to be attempted by general community 

candidates and SC/ST candidates. If training 

to SC/ST candidates is left out, it is to 

be imparted first and fresh written test of 
.the 

allLm eligible candidates of general and 

SC/ST communities is to be conducted. 

The point for consideration is that the 

Administration cannot cancel the results 

partially. The whole list oi persons who 

have passed in the written examination in-

eluding general candidates is required to 

be cancelled in terms of Rly. Board's 

letter no. E(NG) 167-PN,.I/4.7 dated 5.2.69 
and fresh selection including written 

test for all eligible candidates is to be 

ordered. 

If separate selection is held for SC/ST 

candidates as designed now, it will create 

class war between two communities and if 

applicants succeed in selection, all other 

statt will finger towards them as supervisor 

of relaxed standard with no capability. 

Thus the sole intention of Government to 

remove the disparity between community and 

community is d efeatod. 

..15... 
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The eligible candidates including the 

applicants were not supplied with the 

syllabup for the examination prior to ho].-

ding the selection. 

The training proposed to be imparted for 

15 days to the applicant at this stage is 

unfair because of the situation explained. 

In other units/departments, pre-selection 

training for a duration of one month is given 

in the case of safety oatego.es. 

For the reasons, as above, the SPPlicants 

have a prima-facie Case. The proceedings of the 

selection are not free from defects fundamentally. 

It was absolutely vital to examine the irregul 

arities at all levels. The decision taken by 

both CWN (Engg. W/Shop) SBI and GM (in) COG to 

continue the selection and finalje it is based 

on extraneous considerations. It is strange how 
the i'esponclenta authorities are still finding 
reasons to obviate the essential requirement 
of selection, namely, the pre-selection train— 
ing to the SC/ST candidates (applicants) in the 

manner in which required. The whole proceedings 

of the selection need tobe cancelled and 

not partly to get rid of the procedural error. 

I

quite feasible as the pel i not yet 

- 	 inalied or approved. Unless this is done 

and proceedings of selection are continued as 
per letter dated 19.1.1989 of OWN (Engg.w/shop) 
SBI (Annexure A.III) and letter dated 25.5.89 of- 
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G.M.(E) COG (Annexure A.VI) it will cause irre-

parable damage to the applicants as stated in 

the premises of this application. The remedial 

action suggested vide the said two letters 

is wrong, arbitrary, irrational and discrimi-

natory. It is also against the modern notions 

of social justice especially justice to the 

employees of SC/ST communities. That, as stated 

above, the proceedings of selection are defec-. 

tive ab-.initio. When the selection is not clothed 

with requisite formalities and when important 

ingradient is missing, the proceedings have 

got to be quashed. The applicants have no other 

alternative except to approach this ionourable 

Tribunal for protion under ,8rticle-14 and 

lb of the Constitution of India. 

On these and other grounds that will be 

urged at the time of hearing, it is prayed to 

allow the application of the applieantsi 

6 	Details of remedies exhausted 

The applicants humbly state that the 

representations were made raising the alarm 

against irregularities in the selection pro-

ceedings not only by them but also by the 

trade unions. They are not replied by the res-

pondent authorities elucidating on each point 

and whatever decision is taken is not correct 

as discussed in paras kand 5 above. 

.17... 
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The applicants declare that the matter 

regarding which this application is filed has 

not been filed previously before any court or 

Tribunal nor it is pending before any such 

authority. 

Reliefs sought for :- 

In the above view of facts and legal 

position, the applicants pray for the reliefs, 

namely 

U) To quash and declare the selection proceed.. 

jugs which are under way as per impugned 

orders as void ab-initio, illegal, arbitrary 

and discriminatory. 

To direct the respondents that they cannot 

partially cancel the selection proceedings 

and partially hold them good as done in this 

case where peculiar fundamental defects have 

occurod which are injurious to the applicants 

who belong to the reserved communities 

To further direct the respondentè to bold 

the fresh selection without delay for pro.  

motion of eligible employees to the posts 

of Deputy Shop Supdt, pay scale Rs. 00..3200 

(R/p) which are to be filled. 

- 	 (iv) To grant any other relief or reliefs which 

the Hon'ble Tribunal deem just and expedient. 

b A 

P.T.o. 
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(v) To award to the applicants the costs of 

and incidental to this case. 

9. 	Intexini relief, if any,  prayed for :- 

Pending admission, hearing and final 

disposal of the application, the respondents 

may please be directed to stop further procee 

dings of selection in question. 

It is determined by the OWMfEngg.W/Shop) 

Sabarmati, respondent no.3 to continue and 

finalize the selection as per the instructions 

of the H.Q.Office which are based on opinion 

rather than reason as discussed in the appli—

cation. It is not a workable !rw solution. 

That where fundamental procedural flaws have 

crept in, serious thought should have been 

given to the problem. 

he applicants fear that if the 

selection proceedings are completed by givii:ig 

uhtimely training to them, it will cause a 

permanent injury. That, if panel is finaliked, 

approved and operated, it will be very diff i.-

cult to amend it. Therefore, interim relief 

to stay the proceedings of selection is earnestly 

prayed for in the interest of justice 

104 	This application is filed in the Regis— 

try of the Tribunal personally. 
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11. Particulars of the Indian Postal Order vide 

which application fee is remitted :- 

Ci) 	No. of I.P.0. 	775301 for s. 50/- 

Name  of issuing post : 	G.P.O., A1raedabad, 
office. 

Date of issue of I.P.O.: 	8-6-1989. 

Post office at which : 	Ahmedabad. 
payable. 

12. List of enclosures : 

(i) 	Annexures i-I to &..'j 	i.e. documents 
relied on. 

Index in duplicate. 

Indian Postal order for Rs. 50/-. 

Dec].aration for joint application. 

Li 
	 (v) 	Vakalatriauia. 

Ahmedabad. 

Dated: 9-6-1989, 4 
 

4- 

c 
(Applicajit) 

\\- (2) j(- - 
(Appk1n t) 

VRIFIC.&pIQN. 

I, N.R.Chauhan, applicant, residing at 

Ahmedabad, and employed in the Western Railway, 

Abmedabad, do hereby verify the contents of 

paras 1 and 1 to 12 above to be true to m 
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knowledge and information and the contents 

of paras-2 and 3 above ae believed to be true 

on legal advice. I have not suppressed any 

material fact. 

Amedabad. 

Dated: 9-6-1989. 
(Applicant) 

tk 

Piled by Mr ... .. ............. .... ......  

Leaned Advocae tot 	tith)tcS 

with secanI sEol &.,:.... 

OVISS copy serTei/t6/ eiveO to 

eth& side 

pie 	b 	I) Re tstrbadar CAjisuc~T.(J 

I 
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estern Railway 	
() 

Uo;E/1O25/1O 	 Dy,CE(E/i)'s Of:fice, 
7- Sabarmati, 

Dt:2574JS 
NOTIFICATIN: 

Sub:- 4e1ection Board for promotion to the 
NG class iii: Staff £y.Shop 
Superintendent Scale Rs. 2000.3200(RP) 
PLR Group Lngineering '/shop, SBI, 

00- 00-0 

1. 	fhe selection consisting Written test and Viva Voce for the 
post of Dy.Shop,Supdt, scale s. 2000'-3200(RP) PLR Group will - 
be hold shortly. The following eligille staff should be in 
readinoss for the written test. The th'.te and the time for the 
written test in the above selection vu11 be advised in due 
course, 

Asaosment of Vacancies. 
No,of posts. 	 6 

No,of RoservcL post for 
Sc, 	 1 
$1', 	 S]. 

fcx11.ong .Suervisory Staff o: PLR Group nrc oligthlo for 
appearirid in tho written tests  

3r,No, 	Nane, 	 ,Iorking as 5  
1., 	 S:rj N,i(,Ciiau:an(3T) 
2, 	 hrj G.R.Dave 

L)y,SS(M/J) on adbo0 

Dy,SS (aii ri -tht.) 
on adhoo basi 

3, 	 Shri Chainsingh M(3C 
4. 	 Shri Bipinclindra N4 

5 ** 	Mistry, 

Dy,SS(M/J) on adhoc. 

Dy.SS(PLR) on adhoc, 

The above Supervisory staff may - be, informed accordingly, If 
any of the eligible employee is not-wil1ingtoappoar in the'S 
selection, he should submit his 	 weok 

- 	 I 	

, SB 
C/C3(E)CCQ for information. CE 

Cl- Sr. IEN(TR)ADI 0 SBI for informaion & necessary action., 
C/- Z, AWMs(FBW), UW, PL&, 8Th for information, 
C/ 33(M/W), )y,33(pLIt) for 'jnformatjin, 
C/ The Secretary, RU/R14S Wshop i3.SBI for information, - C/ £40/SBJ for information and n000elary actions  

* 5 Shri Rajkumar, 	C,an $$ (PLR) 	- 6.Shri Snehal B,J5hj do, 'A'(Sieeper Faetary 
7 . Shri D.I,Shaa 	1do, 	(PLR/PO) 8.Shri Satna1n.sing, (3 ).do, Sleepor tOcory 

I 



C.4i(r. )' s Office, 
3:birnrti, 

No.E/125/C. 	 ted.l3, 1.89. 

NOi'ICATION. 

3ub: 3electiorl Board for the post of Dy93S 
(3TR Group) &'(ThS Group & PUt Group) 

/ 	Scale 	 • 

Ret: this office's Notificatiort issued Under ,  
- 	 .cttor Nos.E/1325/6, E/1025/9 & /025l10 

all dated l0.1.C9. 

1. 	 Thc Via voco test in c0nnoctiofl with the aboyc 
seloctiorlS which is to be held on 16.1.69 at 10.00 hrs. is post—
ported and will now be held on 24.1.69 at 10.00 lirs in this office. 

2. 	 The following employees may please be infortad and 
spared to attend the viva voco tóst fixed on 24.1.69 in this 
officO without tail. None should be granted any leave on this 
date. 

31 Group. 
1, 3hri.Vasantrai -11,Dosai. 	Qffg,)y.3(3T11)0fl adhoc basis. 
2. 3hri,iCavikant sirl6h.It. 	Cffg.Ch/rnantAt(3T) 

MGrou.  

., 3hri,i,3.i1aghOO., 	Øffg.7iy.3S(11lP010fl adhoc basis. 

2. 	hri.i3adripras3.ci  Jniswa]. 	ffg.Ch/YaflC137P0r 

3. 3hr1.L,N.Vyasc 	 Cffc.Dy.>S(FdY)0Tt adhoc basis, 

— 	?LL( Group. 	 - - 	 --- - - 

1, 	Shri.itak-ur.-L - 	Offg.Dy.(iLit/?O)OP adhot b*is. 

2.- 3hri.flehal 3eJ05hi- 	Offg.Dy..(210ep0r Factory)331. 

3. 5hr1.).i3harma. 	 C,ffg.Ch/,1(PLit/1) 
3hri,5atflarsinh.I(3C) 	Cf f g.Ch/z, -,n ''(lcopet Factory) 
3hrj.N.R.ChiUhrfl(3T) 	0ffg.)y.3M1A1)Ofl adhoc basis 11  . 

6. Shri..a.)O. 	 dO 	 - 
7, 3hri,Chainsiflih.h,C) —do— 

	

CM(EI)3BI 	- 

Cl— 	£ng)33I, LN(C)3.3l, 	C(J) 3I for inf. 
C,'— S3(.$Ti,S3(ST.t/20), Ly,33(CIG), 
Cl— 33 (BW), S3(Yard) 33(TISfPC),)Y43(P&C), L)y.SS(Fdy) for inf. 

& n/actioflo 
C1 1S/$3I for,  mI, & n/actIon. 
C/.- OS (G)/ CA/CC(G) for inf o  & n/actiofl.. 
C/— Employees concerned for inf.&$/actio 1. 
C/ Secy..1kCEU/.IttM3 .i,'shop i3r.S31 for mI, 	 -: 

Nknl3lC9 	 • 

-- 	 - 

tzt 

(t 
r 
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Cii(E;) 'S Office, 
Sabarmati 

£1toj 	
( 11 ' -

1--39 

No. _E/ 10 25/10 

SUb: 	Selection Board for the post of Jy.S(p 	Group) Jy.(I 	Gro up) , JY. 513( 3 fa Group) Scale a s. 
2000-3200(p) Ene.//hop. 3131. 

Notjfiatjon No./13 25/0 of 13.1.89 

i'ho Viva Voc(-,  togt in cornoctjon with the above ittior for the post of Jy.(PL),
y.SS(Sl) calo 

is postponed till fUrthor 

2. 	
The following S 	 oro called for in C/ST employees who 

the wrjtt0 examination 	in connection with the gcloctjon of 
as shown agos oci ciu 	1t t.1q.d of 011;tbi1jty The written test was hold on 27.7.oC 

	(for Gvou ) and 30,0,00 (for S'j 	
ti i1y. 

a mo 
PoS4L;. 	 Gro Up, S/hri, 

1. 	:.it.chauh 	(SI') 	 Dy, 3 '(MI)on adhoc 
Chainsjngh M. (SC) 	 -do- 	 do Balubhaj G.Loavr (SC) 	Ch/tian '\ (FiJY) 	ThIS 

4, 	1flanbha14 (30) 	 Ch/nan'.A' (S) 
3. 	 is or extent orders the pro-selection training to 
SC/Sf employees within the fi1d/consfdoratjon is to be arranged for 
Safety CatCgOy post. The post of.i >crlo iLs,2000-3200(Lp) is a dnfoty catogory post in this /shop. 

4 	 It Is hereby oofltiQnOd that no pres31octjon training ws gj U o 7lbovo ompioyoos before thc selection 11o1d(!ritton 0 xa ml nat Ia n) 

S. 	 However 3/3hri.1N o .Chauh2 fl  Chinsi n h Tyli Balubhai.G.Loova 
& Ltamanbhal.N have represented for nro-a1octjan training beforo 
appearing in the sOlection which has not Joen givon earlier. 
6, 	

Since praso1ectjon trajnin to SC/ST employees  is  
obligatory, theresults of the written axamlñatj,n in which the above SC/Si1 oployeos 

 have appeared are hereby troatd as cancollod. 
7. 	

Thoso SC/SI' employee3 are being given pro-selection training in 
COflflOCtjC)fl with the above selection as par extent 

Inst ructi(; fls•  

L.  On completion of the above training a fresh writton Oxarnination in coflnoctj-)n with the solOction of Dy,55 in respective groUps will ho condUcted Their viva Vocc test will be tQkfl along with the Gonurn., Cancjjjatog who havo
tcs ____ tas stated in this orfj00  letter Unior reference. 

C/-iEn)3BI, XEN(C)/for inf 	n/actjon.)SBI. 
for inf. 

S,pO) Ly, 	(Pc) (F 	
• 55. 

 

. 	 ( 

Yard 

 

OY) )  
C/- 03(G) for inf. C/-Ca 	

for 	n/action. 
or 17 inf C_ 	 for inf.& n/action.action.C/3QCy,/ 	

mpi 	
concerned,C. Ca3oNo./lO25/9, E/1025/, 	i/Shop Br 	for inf. 

n 

pCIc 

2C/ 

(f 



C OPY: 

No: /]O25/O V01.11 H. Q. Office, 
Cburchgate 
Bombay. 

Dt: 3.5. 1984. 

Sub:- Selection of N.G.taff , Selection post- Written 

amnat1on as part of the Selection Process-

Introduction of Objective type of questions. 

Ref:- A copy Of Rly.BoardtS letter  

(pNh/NFIR) dt.17,4.1984. 

In the FNN.Meeting held between the NF1H and the Board 

on 16./17-9-83 the Fed4ration stated that in the older 

age group the capacity of the emp1oyeeto answer the 

written papers gets reduced though they have adequate 

knowledge of work gained thrcugh their experience etc. 

Thus, Junior employees tend to score over their seniors 

in the written test held for Selection post. 2hey, 

therefore, suggested that the qualifiying marks prescribed 

for being eligible to be called for Viva-Voce test and 

also the overall pass prcefltagO of marks for being 

empanelled might be reduced. 

2• 
The matter has been considered by the Ministry of 

Railways • it will not beeasib1e to relax the 

rules regardinthe written examinations ( whereever 

prescribed) for promotion to selection post. However, 

it may be possible to combine questions xrg 

requiring narrative answer with those of an objective 

types.The advisiabilitY of introducing objective type 

questions has accordingly been considered taking into 

tr 

. . JTO. • • 



:2: 

the views expressed by some of the Railway Admin1 

-stratiori. It has now been decided that whereever 

written test is held for prcsnotion to the 

higher grade selection post in a catagory,objective 

type of questions may be set for about 50(Fifty 

percent) of the total marks for the written test. 

The remainin7 question could continue to be of the 

(conventional) narrative type . It may be made clear 

here that the figure of 50 	for objective type of 

question is intended to be for guideline only. It 

should not be taken as constituting an inf1aible 

perce1tage. 

4 

34 
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ritten teat for .)eputy opaperjteiit 
5c1U.e is. 20c3200() ilant aspair aroupd 

Dates 27,7*88  

	

times 	3.00 hrci, 
Marks $ 100 

Anov, joven 9u05tton0, Lueet io ns  

Attempt any other two q*etj 	but not more than one from any Bctio, 
Each question earrIgg anrt 	indjoted each. 

A The anSvers shouj,g be either in flt11sh or lTinctj, 

Mars Q. I 	ior. out the bUll and Time requjrj on Lathe 	16 tachjne , for 'L*rninfv,/M9,ehjnjn,7a 8" din to the size shown in the ac,OOMPanied sketch at 
Cutting epoed = 90 ft e  per minute eod 	

O,ol inch per revolutjon epth of cut 	1 inch, -r 

	

Ottj epeed 	IT tin 

rr. 22 r 
d - din ter of zr in theho5 
U - We of  revolutjon, 

.2 	a) L)sOrjb* in deta.j the tr 	
ttwing a rivet forgjy dies, 

b) peoj7 the stee 	 12 l t 	* used, heat trQatmt t4 be given and harcb 	requj 
.3/ Fi]1 the different btvoen any six of 	12 
/(P( the f011øj rig, 

a) Jig., PIxtUZ08 and Template, u-b) Ann'9&ling and 
o) Hardening and Lemperjn g. 
ci) Cas iron &nd 
o) 	

well  H(lrctneea and BrineU ffardne, ) 	entr lathe , tap.tan J.rithe Turret Ia the, 
g) Wjtwor Thx'eade and 11rstrjo Thread5, 
ti) 2010 00 and AllOWB . 

What do you underata ty (uttjng rakes of toj 
hnt i tap rate for outtjz the f0Uwi 

	
12 

a) ?jj steel. 	(b) kajj Steel. o) 3o pper 	(d) Ajj1  me 



Ck  ) 
Mark ft 

4ht te difference between brenkdovn maintenance, 
ohoduled maintenance and peventivs maintenance. 

Drsw a ache duled maintenance chart for any one 
of the foUovin 
1.) Flash butt LI. Welding Plant, 

Li) Planer machine. 
iii) 550 ofa. qeciprooating Air Compressor. 

Lv) )i,eel Rn4nq Iivem Jeep. 

16 

Q.6 A report is eoeiv.d from the iop ooaplaifltflg that 
the tool of planer is chattering vhi]i eutttni 
mild etee]. bracket, What points will you check and 
the &weet reaeiial measure to be taken agairm t 
each. 

What is the normal air oonaption in efa. for 
the following Pneumatic tools - 

aivetting hansr, 
Orinder. 

o) Drilling machines. 
Impot wren. 
Iolder on, 
Chipping haaer. 

t .8 	Ixplatn the di ffersnos between ( any siof the 

aper jitton engin, and Conprrnion ipLttOXI 
machine. 
Electric hoist and lOt crone*  

a) Meaving A Páing machine OuU.].otine shearing 
machine*  
intoma tie tiing and manual chipping of upset 
metal. 
Mtmuni are welding and abmergsd are voiding. 
SAB 10 Imbrteattng eU and Servo eyetm 311 oil. 
U.Vtias based 0*11..  md Calais based grease. 
Duties of a Mistry and a Chargenin 'C' working de-
Uy, 

12 

12 

12 



- 
Mnr18  

new n.w.1iino is to 1* rocured and inselied 	 16 
in the oishop. iisedrite in detail , various 

••\ 	I tons y-ou 'riU oorvtder for frin.g an otirtQ 
it' e pL'ocurarent and tnstaU.tion. 

.10 	i)rw out a broad specitication of a wtivcrval 
niU.in 	th the or a intha mi3chine to 1 c pro(ntred. 	12 

txploltn in detail the procedure t'oJ.ioweCt in 
prOoe8fiii wor.4 order, from the time it is r.qitet 
from the party to the time the product is finally 
d*flpaOhed to the part. Also 4ve the names of 
various rorms usel, 

OMMOR  'J! 
Q.12 P1Jate iriilcate the correct answer anjmpt each item 20 

1.) vU used *or rotary compressor is 
-- 

 
(sAH 109  3rvo nystes 3i1, Ala 717, 

DZi heavy meiia) 
ii) Permissible impurity in the hydraulic system  

of the 	A11 ta 	1utt Welding 	txt is 
micron , 
(0.05,0,5, 3.0 9  5.3) 

iii) lpin 	essure in new Flash welding 'lan is 
rJ86 T,19?,2O6T,256.) 

 AU hydraulic flexible hose pipes are to Yit11etm 
V a pro atntre of l are. ____ 

( 120 w 	o, 1 	_° ) 
 Peroontags of carbon in oast4ron is 	-. 

( 0.05 to .59 , .75 to 0.90 , 1,5td3.5 J 
 '1hilo driLL in 	Jeep boles in copper jo 	co'lan't; 

flLcd is 	_ 	
Ke
__ 

( Cut cLzt 	cii. 	rOetne oil, Paraffin , 	at.r ) 
 Purgin 	wnperatare of 	i].& steel is 	00. 

i-- (750,850,950,105O) 
 CoIling media for harden In' of bi 	speed stool 

'--. is 
( wtj'1tr, 	oil, 	salt water ) 

 Compression ratio of a Dies.l 	nne 	s______ 
C 	1s7 	, 	1sj 	, 	1s22 	, 	lsYO ) 

 All purchases of aov•eb]e properties soeting 
c— more than ft, 	through suthortEed Ialere 

are to be reIf 	de r svioe conduct rules. 
( 	500 p  b. 1500 	2 502 , 	i, 3500 ) 

xi ) $ax. inuur*no. Cover under J)LI for (IrOup 'C' 
c— employee In 	. ________ _ 10,000, 

	2,000 ) ( 	. 25(0, 	, 5000, 	. i. 
 Letter reoeied in llindi should 	e replied 

(,n.tish, IT.indi, 	auj aiati ) 
 2argete laid down for use of Ulndi in any 

\/ correspondence trom 01entr1 Uovt. Uffiocs 
looate 	in 'Es' !tegion to Central uavt, oftces 
located in 'A 	reiort is - 
(40 	, 50, 60 	, 70 . 	). 



It 

It O_LCt1.0fl 

iy• ;hop upit, of a shop to a owaied to i.?pose 
riaxintum peaJ.ty o'' 	on 

roup 'i)' employeeo. 	 V  

(toroval from eert oe, 1109nmwe, .toppae of 
increrrnt with future efeot, p13. ) 

i.y • C ; (w) te empowered to procure Tools Plan to 
V 	iteti corttng upto Pi.  

( s. 25009 s. M. 	. 10000 . ) 
xvi)ornpeioatory rest has to to gton to a voor 

Within 	- days of the actual riart ty. 
( 3,7çT5OdaPo) 

zvti) actoty worker in to work in factory 	- hro, 
in a we4c. 

( 68 hre,, 58 hrs., 48 hra., 38 hra., ) 
xviii) w o & ar refusing to carry out all o tte ci wo r;: 

\— can be taken under  
(No work no pay, L)Att,Bobkirti idle tthe,DIR ) 

xix) 	Dy,C1I (W) is empowered to place supply orders 
for 

s;90* 
re prte upto a.  

( • 	i. 750, . 150. 7500 ) 

The amount of final withdrawal from 	, 
4iissible in case of self /'aznily iicnorjo 

Is z• 	or !.  
ii ieee. 	- 	 - 

( z. 20009  :, 1000, 1/2 of the arnount of 
$' balance, nix month' a pay, tan month' n pay). 

11 

.13 	A group 'i)' employee hac ameaultod a iivtry under you. 
pleasQ explain vhat notion you wiLL take • vescrito 

;:Jty 
ruoedure to cs Uoired for inposing rrjor 

under D.A.tt. 



AI V? 

of 	i() 	CCc's letter No.VEV1025/5/8 dtG 26.i.89 
dressed ~dp to 	(4(iW) 	S3I. 

.... . 

Sub: S1ection Board for prouiotion to NG C1s 	III 
staff - Shop SDpdt. Dy.$S scale 

Ret: Your letter No,/1025/10 dt.15.3.89. 

Case has been exaniried and it has been decided 
by the competent authority that the case may now be 
dealt as under;- 

 SC/ST candidates may now be given the rqisite 
training, treating rheir failure in the written 
test as void. 

 There are no grounds to declare the tilure 
of other cndidate s, i I any as void and 	'horefore 

in the result of the other candidates who passed 
the written test are not required to be cancelled. 

 Subject to the above 	there should bo no ob3ectiofl 
to continue te Selection prceeding. 

 ResponsibilitY may be fixed for the lapse on the 
part of staff and 3ction taen against the 
defaulter should be advised to this ofce within 
15 days. 

0 



Rai 

)'s 3ffice, Eabarn8t 

N31 /1O/iQ 	
Dated  

Subl. 	ctj 	Jj for PM'notion to th N Class II 

	

SUParVI, VI Or stff 	(PL) Jroup scala - 	
iorkshop - ebriiatj. 

Ret:`hjs office N 	 No. /io 5/io dt.25.4. 	& 2.7.88 
s a result o r,  th 	ritn tst h1j on 	in connJctj3n tth tho selecj 	for th 	

of Dy.S(pLR Group) scale S. 2 DO_32OO(Rp), th f°llo.t1ng 	pioyes have Ualifi3df3r ca1ln 	thea for 	VIVSVOOC t.st. 
i) /3hrj Aajku.na r, 6 , 

ff.JY.S(PLR/pQ) on adhoc basis 
nhal B..j 	

- D.D.ara 	 Factory) - do 
SBj3ffg.Charg3 'A (PLR/p) 

	

v) Satnasjngh 3 (Sc) 	ffg.charg3 	(Sla a par Fa ctory) 
BI The fo11owj 	3pLye 	•;h.) hv a1s. 	Ppard 9 in tho written test are also bejfl? Clld for the V of Dy.SS(pt vavQc test f3r th post obtained by thefl 

rp) sc713 ' 000 3O (p) on th basjs0f .arks 

	

taking 	
zunirity 	marks in 

into 	unt t 	
1L'S 

of •Uy.Br* lt 	 rc!Gvd Under HQ Offioa utter !\1o.319)   din thewritten tet 	j 	r
, 11j034 

.hey have not qualifiedfor vi 	thq 	rks but are boing call edva-vocetes takjn  1,3 account tha seniority rnarks, 
A. 	N.R.chahan 	

Qffg.Dy,ss(;) on a1oc basis -1 i.i)ave 	
, uO 	

UO 3 	G6jnaj 	M C) V, 	do 	 • do 

The 'dato of Vivavoce test of tie 	
lie advised 

in ue cour 4  

C(; S31• C/_ 	(ng)s, X(c1) 331, 	I(PL) 631 for mt1  
C/_ SS(), DY.$(PLR/PD), D.s(PL) S81 for inf. 

:Ru/.L3(V/ShOP 3 ',)3ji for £nf,  C/-P Ernpio 	
Concerned for jn 

& fl/a 
C' ( 	w r,17-- V

lA4 r fLr -krn2, 



/ 

4t'tS7T. 	
10.1.89. 

To 

Tsar Sire  

Subjeats.. 8e100tj Board for prosotton to the NO Clas III 
UPervjsory staff.. 	•SS(PLB),()4$) & (STR) Group, scale Rs.2OOO,)(Rp, U zaginaering oz'kahop, Sabaraatj, 

let.reno,s..your notiri tin ffo,0102W,10 dt.2.12.88 of Dy. (1i4 end ']O2'9 	 or tr.s5(14) & 'IO2 /8  dt.6.1.88 01 Dy.83(STJI). 

All the result Ie*Laredjn the *bcve written tt on, indientirg  ttlat the persons i)Oiayed !Ujtablo one working in jtj Frocluotjon Offie a r k no i to the ela ott on comat t t.e menb. rs being close to t hem elirgetly  q4 indirectly. 

Cn the above fQCt certain candidates have Npres3nted against the ST .ition of the papers. 

It is c*ar(8&agh's) observation that this could not hap.p.n.d 
it the equal opportunity to the 8up•rvjsop staff one given to knv the working of  all the sections by rotating thea from one place to another 
for the proper knowledge. This point was brought to th notice of the 
Administration through pJq but no attention is paid to the sugg.stj 5 , 

In addition to the above there is favourigon to tb3 certain staft who have helped the connitteg members in the 
4OMstIO and social work, and this truth lo'known to every one and creating 	 an anong the §uP*rVlsors who are working on shop floor fran the bSgiig of th.ii' 

carriers and their ee7v1ep are apprjc,jated in term of production, namntainance dvi]pnta and new achievements resluting into oo.of avarl, they got in their service carrier. This type of 
result which show5 the favourison only to th3 par U. oul ar can di dates who are working in the pro &z ott on a fri ce an I h ivi ng Oontacto with the Officers directly every now and then w*1with otfr otfjos5 who are meeting then on their visit to this workshop, thus the 

parsons declared suitable in the written test are very ekl known by their 
names and hand writttng to the sel.ction oomuijttee indirect help to suitablø Candidates. 	

memb 5 , This is  
- 	 •...wII. 



In spito at thi, tt proestix', 	feet is also earns to light which i not observed before holding the s3eatJn, 

1) The Dy.SS poet are 8afty post. 

ii) The re8erv, comuninittee should be givers opportunity by 
Conducting pre..,el,c4on training, before holding the written test examination. This ftiet  is ignoe4 and their opportunity have been dented. This only point dernnj aanoe1jajon of written tt and a fresh apportwiity for parting px's..gejaotjon training to the eligible eantdate is eernt1, 

iil)The gsajority factOr,is iiipo't.jit for Mass III to  Class ru promotion and the paper should have been set 	di accorng to the la.ydo prooedt, by covering minimw aestio of descriptive nature and 60% paper should be of Objective type go that the 
candidates who are not having enough oPportunity to vrib3, can attempt to become quali±y. 

The moc1 er1a#r book shoPild have been given to avalnatirig 
officer with the assistanco of that h can 3Valnate the book 'ich 	not been dene in this selotjc. 	answer  
A doubt has been raised in the mind of,  the candiciata in 
gsnepj. that one of the aencadata iiho's academia qualifleajion 
is not of even primary standard b been 	declar and th%e Who have higher qualifjctje d 

0n, then higher ge con d'y are un  able to suoee4 in the wri tten examinat on. This is one of the point which irritteg the candidates that 
the membeg who has evaluated the papers may not bo knowing the actual functioning of the wo* 	he ghop and t wcrking of the Wsh produre and this might have eaused dama or 

ge to the senior person 



In view of the abovø points4t is once again requested that this whole issue mvff be rviawed In the light of thri above errors and take suitable aotton in the intre5t of Workshop harmoney and adVise to S&zgh. 

-4' ,- * 

(LH4RA*1 13) 
eratary, tE3/ iorkshop Br, 

3tbit'rati, £hniedabad-ig, 

The General Secretary, ti*4%/C(), T30mbayt W.RLy. to inittsl the matter at IQ 1eel with Genar1 Mgtqgep as the Proper prodire for seleotton htg not bn 	opt. 

C~r 



U61 

To, 
rt 	

Ceneri JectretIry 
1HL3 C(;C Dib3y 

i~espect_-d Sir 

Subect 	SoiLeti n 
bwrd for the pot o Dy.SS (PLR) 

Tt) (STR) GrDup Sc,,, 
Rs. 2000-32(y (Rp)

Oki 
Re.er xlceZ your 1ettej 	

W/s te d 6-2-E• s 	the 
1on iitL t 	couplet0 brjc o the above selec±i 	pr'ocedus he 	pa. 2 in hold 	the aoletj 	re giv bclo'a, 

1,(j) The firat notj ictj of "Im assesm
ent f vccy na flOtjfjod vido Dy.(1 

PI,R Group No, p 	
/)sBI No, S/1O25/j 

d2tQd 25.4.&3 for f poat 	six(6)
1 one for ST 110, of per30 	 serv for Sc 

 out of tu t (2) : (1) ST nd five are Ceral and out 	Thom
1.1 

t £our i 
orJzLr as Dy.s in adhoc 	

of C. oirh  

(ii) The notifi tion No. E/1025/3 ded 
nd :sset of VCaflcje5 a 	two 	

pubjj 
s la. of 	 four. (2) in ST Group ce 	ra (1) 	scr,e for one  

The notjfj tio of issespent of Vicancje5 for T; Group d let r 	S/10 '5/ d t0d O 	 asso 	of , one(1) 	 post 

iv1

re (3) 	 -7 3nd the three 	
Soe for sc, The Copy of theae 

(2) 
hvo  

11roy been aent to you through a 	cjj me enrer on The written teat 	Conducted on 27-7-88 for PLR Group on 30-9_ -nd 17-11_&o for STR Group 3ir11z'1y o Ti 	Gr oun, 

-r 
() 	The reEul ts 

of the written teat 	declared o te group iic th 	er 	
re declared quajifj0 	nd th enj. 



( 

eron5 were declared fi1, After goini throurh these 
resuit: of 11 te three zroupc the m7ingh felt the :ersons 
;ho re not h.ivinZ shop experience but having the liS!3)fl 

with the mabers of the selectiDn coamittL-c i.e. t .c then 

Dy. GE sleeper fectory have ,3ssed the per3en ii 11 the 

three Cropps by their personol contacts those wor;dnL as the 

shop floor have been declared w qualified, since the selection 
In not 	csti nt1le the tangh studied the wto1e procedures to 
firu) out procedural flcz in the course of hoiring the selectiDn 
for these .;roups so th.t senior personn workin7 in the shop 

floor Cjfl be protected by :11owing the:.'.' rn other fur Chance, 
by cncel1ing this slection nl norinitinC 	fresh neutral 

s.lecti :n 	 raernbers. 

;The lirDce 	fl: 

Th pct ui 	e Dy 	is a si1et 'post. 
13) 	The pro ne3.ectin trininc:  t the resor'cd contunity is 

obli:itory burnot fulfilled before holding the writtcri test. 
C) 	The aior pers:is ire working -in o-c.dre posts out side 

the ;/hop are not c1Ied for this selcctlin vith thc )l) 
there 11e'i Kvc boei cut o 	fr.r t!'is '.'/3hoD but no such 
orders or notifiction his be;n issued by the iy,c1/  

Tjs netter w.s ttken up with ',Ill 	by 	s elL;:: 	y irittin 
1ot 	r 	on 10-1-ij nil 2-1--9 hi 1idhtn 	he .aove jrucedu'i1 
1 pses. 	On this GWI'1 has cancelled the above 	ritten test prt! - 11y 
i.e. 	cince1int 	the written test by ivin 	rueCs Lh 	£ died 
Co 	unity peraens 5 zttcd in 	rt (V) 	zd VI for nt1jciti n 
lo. 	/1O2/10 	Li 	ied i-1--d, 	for 	li the three droups c r the 

Uy. Th rds lot er o. I(J)/1G7_( 	)_1/L17 dud 	--156j  t 



( 

------5-- 

whole selecti;n is required to be cancelled .nd fresh at selection 
, 	is required to be conducted dter fu]i the requisite require 

went Of the 8:1fety  eotgories. 

The CW11 hs further complecated the issue by isuing a preselection 
letter No. E/1025/31 (A) dated 20-2-89 by including the name of a 
persons in the pre selection training but his name is the 
notifictjn for cancellation is not appeiring. This notiIiction 
is gain misleading and confusing to all deseriving candidate aS 
well s the worker as a whole. 

This type of letter re1ecte4 lack of knowledge of rules for 
conducting the selection and coplic:ttthg the matters without 
overcoming the erlier procedural mistikes. 

In view of the above you are requested to approach to G11 
office in the Interest of se±csz persons. 

Thanking you. 

Yours faithfully, 

(LEKHR.r4. B. 



IN TI-E C INE1. ADNIili\ lyE TRIELTAI AT AIII'iAEAD 

C,A.No.240 of  1969 

I, 

N P. Chauha.n 	Another 	 • ..App1icans 

Tmloo of India S •Cths 	.. Recndents 

<'V 
WRI'ILhi 

Respondents humbly bcc to ii la written stnt:ernent 

7 	

arplication as under:- 

Contents of rara 1 to 3 need no renlv. 

Racardincf urra  4.1re.siondents rely on the service 

record of the applican tWIt is stated tb at the applicant 

No. 1 is ST candifate and applicant 1o.2 is SC cancPdatc 

iss tFt(2d that the aimalicante are holdincl siPs tar-

Uve riot of Charcerian'A' Scale P5.1600-2660(PF) at 

the tire of, filirir the apolication. I 	s stated that 

the rrlicants arc permanent ep areas and were 

iaroote' on a(fl. hoc basis as Dy.Shop Suud.t. (LR)Scale 

Rs.2000.32000,P )Acair.st Poster ronts reserved for 

ST '. SC resoectively.At the time off iliro the 

rrsant aiaplication apoli: ante were r:orPinr ,,2/-. 



: 2 : 

as Dy .Shop Sudt. on ad hoc basis in the office 

of the Chief Wor}e Nanecer-RosponIient 1,7o.3 

It is stated that the post of Dy.Shcp Supdt. 

is a selection post. 

3. 	heqrdinc pnr 4.2 respondents rely on ture 

and proper interpretation of parE: 209 to 213 of 

the Indian I1ailay Establishment Tannual. It J. s 

not 	srt 	that thdt posts arc classified, as 

selection or non selection oosts in class III catecor 

non 	azetted staff. The selection poets are recuired to 

be filled in as per RUlES an" the procedure laid 

down for that purpose. It is stated that selection 

boa:d is also appoirted for that purpose. The 

employees are called for selection as per their 

e).icibilii under the rules. 1oroall17 the employees 

from the Based cadre are called for the selection 

In sertain circuaistences employees one ctrade 

belov are also called for selection provided they 

are elicible s per rules.It is not disputed that the 

panel of selected em loyees is to te ap"roved by 

the competent authorit rhich ordered the selection 

t 



V 
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: 3 : 

and constituted tho selection board. It is not 

disputed that, the applic nts have fi2 ed the present 

anplic.atinn with recar to selection for t:hsros t of 

Dy. Shor,Surdt. scale Fs.20003200(Pl) ,Plant Repair 

'roup initiated vid.e letter ho.E/1025/10/ dt.25.4.6E. 

It is not dis ued that the selection consist of 

written test and vivavotce .'espcn eats rely on the 

notification dt.25.4.GP produced b the annlicant at 

annexure A 	 d /i. It is not isputed that t the tioe of 

filjnc the present application the selection in auestion 

was in process and only written test was copploted and 

vivevoe was to be held.It is stated that as ncr the 

extent instructions issued under Crt(E) C CC's letter 

t/1025/0 Vol.111 dt.11.157 the enualoyces to he 

considcred only one 'ree below the crae for which 

the selection is to ha held.It is stated that the rost 

of Dy.Shp Su.rdt. is a Safety Cateobry and the 

emoloyees ,one crade below,Iaave been cefled accordinCly, 

4. fleQardine parc S4.3 it is staLed that selections 

are held as ncr the or.ocedure laid down in chanter-Il 

S. 'B' of Indian Railway Esaablishnert iiannual and in 

various adrainis tratjve ins true tjcn F issued by the 
..a/- 
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:•inistry of Railway from time to time.It is Etated 

ttht C (E) CCC under his circul.r issued vide l' tter 

Nc.EP1025/2 dt.20.5,E3 has advised that; if any 

lacuna or irrecularity in hol.-3-im--i of a selection is 

observed it shorJc3 be boucht out ire edia telv a :Fter 

the selection ba 2:f± 3±xE been int:enated and 

local administration would iscusscj41  the issue invo'ved 

withina reriod of 15 deys on receipt of representation 

with a vj-c7,  to resolve the issue raised in the 

rerresentation. It is stated that no representation was 

received froir any emuloyce till the resrit of the 

written test for the oost 	7.S.S. (1:LR) was 

declared on 2.12.19EE. 

5. 	Contents of rara 4.4 are not true and are denied. 

It is denied that there are several ¶laws in therratter 

of selection ijijCh is under challenre/the- 	/±n 

present application as alleoec1. It is deried hht 

ere are 	tth 	f 	 he  sele; tion as pointed out by 

the applicants in sub-pare (i) to (x) as al:!.erer9. As 

state hereinabove no flaws were hrou ht out by the 

ar--ljcants after initiation of the selection 	
.5/- 

S 
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as aileced by the anulicants. 

(i) Recardinc para 4.4(1) it is stated that the 

post of J)y.Shop Suudt. has been notified as a 

Safety Catrv  Post for Civil
I  "Ti Ir Deit.I3rjfce 

Worbshop ,Sabar:ati in te:rrr. of Ch(E)cCc  's letter 

No.ifi/220/1'O/l dt.14 • .52 ani accordincj v the 

selec tico was initiated and beJ c in the morlTshthn 

at Sabarriati.It is not disnuted that conditions 

prescrhed for selection for safety catccorv are 

to be thbsrsrvecl It is not fisiaited that no pro-select- 

-' 	 i n tral nice wRs csven to ST/SC candidates before 

holding the seJection.It is subnitted that the said 

fact had cone out of sicht beinc safcty cat:eorv 

post • The said fact was also not hrouc:ht out by St/Sc 

can6idstes or rec:ocnfsed Unics tifl the result of 

the uritten test .Eewevsr on receit of a reure-

cenitaticn u tsr the declratjcn of the result of the 

ri tten test the vivavoce was bcmt pandi oc and 

the isrue' aas referred to the Clen.Uanaer,W.paj1ay, 

Potthay who is the coroaetent authority for exaninih 

the isa me and' for final décsjon.The decision 
. . 6/-. 
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of the Gene-rsl tanaoer (E) Churchcae was received 

vide letter c.E/e/iO25/5/2  dt. 26.5.E9 .It is 

not disputed ti  st the apulicants hsve £aile to 

cualify in the written test but it is denies 

that they have failed only because they were not 

c:iven pro-selection traininc.Itis stated that Sc/ST 

candidates who failed in the written test have now 

bein civen trainincj as :sr the aforesaid 	±±nnx 

decisior of the Cen.I'anacier,i;cn'hay and on completion 

, 'r tainincLwera calle for the written tent wbichLthey 

was held on 25.7.89.It is stated that all the- S/st 

candidates who were eliqihie have apuecred in the 

written test.Thus the lacuna of not civior,  pre-

selection traininc, to S /ST employees before the 

selection has been cured 

(ii) Contents of para 4.4(u) are not fully true 

and are not: admitted. Respondents rely on the 

circulars issued by the flailway car:q as well as 

the \H,L.Cfice on the suhiect of 5elsction siid 

th' c'uide lines for settino of the 	It is 

sttd ihet tre h. .Cffice Circular 4  ssue,.!und r 

S. .7/- 



1Ettnr1o.E/e/i025 /0 V0l.11 1 .3.8.E4 in conc1uc3irc 

tc ed that th fi(- ure 	of 50 for o active 

tv a of euestinn is intT :e' to be cui4.e line only. 

It should not be te'an as dcnctitubioe an4 inflayible 

uer ortc a .i iTcepinc in vfe fhE oforescif .iaetruc—

jj ns 20 out of 100 (20/100 ,0ar1 s) 7rovi2e2. in the 

es tier uc -cr of the ui ttaa tu. t hel on  

oes not violtc the instructiors iscue Pr the 

H. c.Office.The foresaid c ircul:r '3cs rot 	tr 

anythin about he ae csrcur 

(1 	) 	C  	4.< ( 	e no 	1'li 	dnensoura 	1i 	 i Y. 

true arb are not abcittad. It is stted that a 

ra-presrntn 1on receve frcu: the aeulicants  cr2 

a recorfse2 non ucs fort: erfed to the U. .. Office 

cid r rcsponecnt no.3lecr 	
./ 

lettc: To.E/1 Cl, 25/l0/ 

Tb. 15 • 3.22 br neinc out the clrx facts ol the 

It is net fiseuted that at the tic ciT filic the 

ar)cli(atlon selection ms not ficra is ad cr2 no 

ucnel mas declared .It is stated tha+ the H()(c (• 

cave his 2H cisior vide lettar Uo.E/E/1025/5/E ft. 

26.5 •77  atatinc intcrsdia that sc /ST cand.is atcs 



:E 

may not hr riven the rec-uisite tra ininc , tratinr 

thi r :Feilure  in the written trot as void , thet 

there are no crouns to declare the failure of 

other ca ndits, if any, as void anTT therefore the 

result of the otlr canc3ida :es who rassaf in the 

iiritten te t are not reouir 	to he cence2led,and 

tHt subject to the above, there should be no 

oh ection to rcr.tinur the eel action rc'ceedinr. 

It is not disputed that all SC /sT candida es who 

faile in the writ :en test were resmired to be 

(.;Lven renu.is i :e fre eel action troini.nc . .zccorJinclv 

the- have now beer. civen the trainino ar avised 

v:Lde resoondent no.3's cttr Jotter io.E/1O25/31 

]t. 5.6 .9.It IS 	that an'7 sol- tin without 

cancel linc hhe entire selection rroceecli no wil] he 

wronc as allecred.It is clenid that for the seoe 

reason and basic ireecuJ:itv te selection the 

entire wroccediros are nuJ 1 end void as allece.It 

is stated that a fresh written test for :Failed. se/ST 

candid tee af tar irrpertinc' train inc was conducted 

on 25.7 .8 .Th' cormeetent authority has also decided 
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that there are no erounis to dec rc the failure of 

other Can fTahes as void and therejore t h e result 

of other cndii 'teg ho r,assT e in the written tet 

are not recrujre2 to ha cancej led and the selecthsn 

rroceeinc are to hC Cortjnued.l'hus tre is no 

lfle?yhcci of ytn6jrc the aanejt to the other 

cndi:a :es and inu5tjce to i /Ed2 canc). 	tan. 

(iv) Contents of nara 4.4(iv) are not '-t-o.ly true 

and are not r1ittef On djna isatin of the salccticr 

the 

	

	a:i:ovc2 ane1 in rco'-i-:. tn e nctiic'i.It 

den is th;t a sele-ctj.c r is r,= cr red tobe f±aa :sed 

'±thin 6 nrtts. 	if thc'rioi of 6 nor t''a has 

ci the test assun g haractcr of 	fresh tct 

end thecancdf atce wio' have 	lcc becona cble 

to ann ear s.c cia at t C tent on CXY)irlT C a nr ici' 

af 6 an-: 	fror' te d cc te esalt in declei:ei. 

It is not dignutaf tha t in the nienc nt cage :be 

nt cc tent :g held on 27.7 .iE and the result yes 

de 2.re undar c..:. (1)SI'5 1 	fitj0 issue' 

undr letter bo.21025/1Q dt.2.2.E.0 dc rntion 

of th TEE$1:Jt of the writtcp tcnt the ai.:1jcgrtg nnd 
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both the Trade Unions were not satisfied with 

the above result and have renresente2 to the admini-

stration. The dispute was then referred to H. . Office 

who finally conveyed its decision on 25.5.82 

Accordingly trainine has be niven to those S( /ST 

cancidates who have fail cd in the written test in 

July 1988 	ci.tr7in and were ashed to 

appear ecain in thefresh written test which was 

conducted for them on 25.7.29. Both the applicants 

have appEared in the said fresh written tost.It is 

denied that merel7 because about one year has passed 

and the proceeding are under process ,which is on a 

wrong footine and therefore the whole selection is 

to he nu1Ifias allcce. 

VI 	Rec:arding para 4.4(v) it i submitted that seniority 

of eliçible emolovees does piw  an important role 

in thematters of :rorotcn An erTolo7ee who is 

elicible to apwear in a selection or to be cons-,derQA  

for a non selection post is recuired to be- called 

for the selection or to be considered for nor 

H selcction post as the case map he accordinr to his 

.. . 1 1/- 
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sEfl ority .A senior cc1o'ee ulo s nc 	lo e f cc the 

::aneJ 	nr rcooticn t the h b 	:O t cr iflO 5 

csc3orec fit for proc7ctlon to thc 	e hi' hr postS 

need not be ur000ted to the hichOr pct end a junior 

pcscn foun s itable ma''sup-: sede such sc-nior± ccron. 

It 	s not isruted that out of 8 r"Trn ens cml,  toilr 

persons rassc'd 	the written test held on 27.7. 

and t' c other 4 cersons fa1edto pass t e urittec, tent. 

As reoerds the 1 ote of adhoc rromotion of the acr1±c ants 

an well an shri C P. 1)ove and P N Nistr 	to 1 rost 

o Dv.8.3.res onent 	on th.e or.cinol ordrs anf 

the servcce recnrcs.The qyo''ern of tho aculicant thT t 

therc is no cornulaint or aclvcrno romarks in read to 

their :orking are not. relevert. The fact is that the 

nlica'ts have failed to sec'urc nrescaribed mjnia'num 

for passine the uritten tent.As stated hen inebove the 

araJicents have Inuen called ion vivavoce vidn CW:()sflI' 

lcttor ho.E.1025/E 't.1.1. 89 .A cory of then id 

letter is rroThc'ed her ei th; CS Anriexuro R/ 

(vi) Con tnt;s of pare 4.4(vi) arc not true' ona are 

no t admittecn, It is stated that tie answer books have 

..12/— 
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boon corrected by the meobrs of the s election hoard 

who are no:Lnet:d hr the ccrmetert authori t' a r a-n 

rules.As stated her:inabcve the poet of Dy.Shop Supdt. 

has been notified as Safetir Catec-crv,  Post for Civil 

Encineerino L)c-partscnt,Erdee WorTkshoo and is not 	 fe 

hsed on 7Te chant ccl Deocrteent. The Competent Authorit- 

aproints meobers of 1±c selection hoard who are 

anal If led and elcTcls fr In a oirtei na 

(.-) 	Contents of mm 4.4(vii n a not true ach 

arc: 	enied. Itig stated that the candidates who were 

elloihie to aracar in 	th(-.- eelecttn of 	)enutv5.C. 

were ca2 led and those who secured minimum mrescrihed 

marks in the written test were doclared successful 

th rein.  The result of the written teat is declared 

ontho basis of performance of the candiates in the 

said test irrespective of their cua ifictions. 

viii) Penardino ara 4.4 (viii) it is uhmitted that candidates 

threc tirs tha no.of vacancios assessed are recr'irej. 

tohe called for the a electira as mer ruies.Thile 

:callinc such cnndidate the emmlo'oee workinci inthe 



: 13 : 

( rie in d tEir belo the crne for \hch the 

seicticn is to 	ha] 	re to e con ifc e iirnt 

if adecoate canTiT te 	not v latin in thnt 

crade tho e pio7e (5 Ofl 	r; n hn low can he c con dere 

an ne:: rrlrn.It 	 that h c 

Enrico inth€: s dec tn rfl  are en]  

of 	celottccr r.E','1025,/10 it.25.4.EE ienirn 

n vcw t-  e ±nctructinn :r'ed 	Ct(2)CCC'5 letter 

/22O/1C1 dt.I6 .10.12 	in acrord-noco with 

LR: 	ninrit On-cl rd rncinr CJ1I' n. off ice J ttor 

below no. ' 	c]ntec3 	2J-'wor calJcd b: the 

renrcr- ents ,A c- 	,-4: t: n efn- 	C. (o)c cc 	i ettar 

0. :/22j'i 0/i cThteci 10 • In. 12 ic rrnc cc en 	th 

an AnnnynoL .lt j5 ttf thrt ti- c Icn ci the 

f 	crinc ort of th :ori-cshop has been nunnenfed 

anf hence the wer not. cnl cd for the neie(- tjor. 

To c:ernplaintn arc receive 1mm the nt- ff. It 

tnteO. that on]-n Ic enCjjfn ten were fcsn elicit] o to 

r cr± for the elnctie: of 3y.S.S. :n- 	n-  called 

by -thL= rector: Tr:t for the written tct. 

(ix) Re:cirdinc pore 4.4 (ix) it is n tnte0 Lhat 

- 	 • .14/-. 
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at Sr. 1 to 4 have faiJ: anl the er loee_IId sr.ro•  

5 to 8 have uaseed.It is denied that f the 

written test alreadl.T held w theft iresectr tra±nj'e 

is not cancelled, tao ennlo'ce at sr,no.0 well nave 

undue ftvanta e of beThr 	copanneled.It is 

dnjed that the eoloes at sr.nc.1 nd 3 will have 

cr'at loss despitex Ese]atjon in ther fvour.7 s  

stated hercinabcve the sc/sT Eloca -v the 

applicants who faile' in the written test are çivon 

traini.no  and a fresh written test has been held on 

25.7.89,1he said employees willmaintain the seniority 

on passinc the written test to hrcome elicible f or 

vivavode. Thus the ernolo;cc at sr.no.E who s 

a so candidates will not net any nfidue advantace 

over the ercloe at sr.nc.1 and 3. 

( x) Contents of para 4.4 (x) are not &ul.r true 

are not edmitte' As stoted her&nabove the 

represntatjonwas r'ade by the appliant and thc 

nion only aftcr the result of the written t est was 
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dec1are' . The mettnras referred to . Oflice 

End CO rnce.it 	the Iett:•r t. 265C9 fy-ri 

c' 	urth'- r ctien v en te1  en dec1:rinc th 

cerdid ts ir•th 	'nitten en void 

or civin nc cnn: 	ere_nelecton t re:Lr e 

(r 2oro • It is not i:utc:  tht -t±o reneit 

C enerel Condi t'n vbo 'nO es: Ed os not 

red on void 	Si iir1 the neselt Of the 

E 	 -: t. ho fiIcr in the vritt:n t.t 

leo not dooJered e; veldt •'the C/ET nor i:nto s 

oe: toec:n ( Jvcr nr e—nnl.cct±on tyeinin end 

c%afl ci for to w±±tten tent eni thor: oftor 

V1VecT0 00 00 tInor 	tten±F 

Thue eJfi innt oprortunit-  hen b en niven to 

cord. ito 	an °r cytc-nt inetrioctions end no 

tace has ceor done to thei. It Is denied thait 

edier 	 of C/h nor: 	- ten is or 	a:ard. 

ntnts c:I ocro no.5 er nottrue and ore nnie'. 

cdi ti. CnT C0 tho rolnYIS ent1one1 in c ro 

J cncj.nc: the cc tino coin t. 

r-c rcJ inn rourH () it is submitted thot 

condidicton. s-ho fiI-d in the 	ttentest 

ic/— 



have boen ivn r-r1cc tic t r E,  ninr 

tho 	ftor c]1 	for r:Ltten tcrt.cr  Cel Tlction/ 

written t nt on 	onc rep:r J 	et • .hen rftten 

trt 	s heJ 	CCC ifl flC 7 	i s rrc:3ec to to EC t. 

(b) 	Con tCfl:1E of crc,un (IC) CXC not. t ric 

d -  1TL. Jt IC ':CnCCT 	t ;C :icc:1rInr tFR-r1 T 1O 

1'() c:C'r icttor f'tr 26.5.Pfl (Anrnure ,/6) 

T 	c t:icr T' h 	nont on.? 	noon 

r 	icvd . 

 

In 	tc ' 	CT or. rrrcid :rit / 

1Cc no .n 	civfr nrc- 1oc tim tinioc 

c r.,  

trCntefa s v- c5. :hc n' rult c:tt: otlTm 	nrdi:.ntcs 

\Tho 'C' rc$ the nritten t t mm rot r" riirc' tm I 

( CflCC? 	cd 	TO '- rrr 	00 CC1Y 	F' 	to 	ccd 

of Jr.i'-: 	of oth-: c 	rli:fT ter :n r, rr• 	vci 	It ir . 

tort eftTr tro±rfrc.It fr 	?ri,c tt'nt 	o 	nr' 	r'r rrtT 

pancr nor he ret only in o EiJrn J±'entor tort 

prrscribod soleln for abm'entocr in the orcnol tort 

or 
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Cc') 	cn1 	 oin 	Cc) 	i'o not i:xolr' :r: 

cJenic:  
A. Th 	oueC tion oo a'V' nc tho 	 to 

V±TCVOCE' CE:C TiC C'C 

o :ve  

in 'o 'r±tt'o 	'L.ier'C:E tho orouo; t:er by thc 

to to civet r 	ot :ennblC :t 

On1 	t000 tn 	J c' :o c in t"o iritton tct 

( : ici ot tiiC VTVC'cycCe 

Cd) Ctntor c- trro 

rio not 	ttod. 	Tho ct1crr t.1.1e tfl - 

icon ort no. 	(Arr:on.rr t,:') Etrt':o tt 	no 

oro_onlortiori tr,njrc ' co ivon to four 00fl,1t0'E 

t']cnc'ir(tO SC.' 	ccrurot .1tt.'t .26. 5. 

rn tho rc':1io to trnin:r'o , trertioç 

t'or foilnoc .r i 	orOtrri tt no vnii ri tht 

ro no c r'ni'n 	.0 	zrt 	iC,i,  ro 1i' 00 

in 	TC C 	OtlH' 0 c': : 	tEn', 
' 	00 VC0 

no0. t" rhnr tto r: oult of th ctio r C oo ,tno 

0 CCE oi 	in thc.' 'r: ttnn tOE I o:: o n:t re i' 

cprce. to 3.. It to tc'nict tloct 	0:rC'Ce'lrrT1 arrc'co1or' 

no 	 rr-.s,ejn'c Unn trninipn to Si'ST 
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C 	i. t' s co1J rn.T 	ti 	nrccee too voi 

nb—i citto 	ort 	 c 	c o:r t 

	

s a1JEc:. be secticr is cr: 	to 

tnu' 	oi ot3 br th 	. . C i 

Cantor 	of nrcur (c or mt too or 

not n otttni!. t in 	n±oi tiot ±c :rrinin 

Trorro. :°r tC,'tC 	 tTs 	i1 Tot 	C 	 T- ctin 

ECtE. 05 	0 • It . s 

ron10 tin rinioc t noch on 1cors c :r bc 

s 	cn1 nhC n ore cr'ocs ticn 	ris t on e ttoo:te3 

iT 	or 	ro 	rco 1: 	c•.nC' Tr--.0 	 SC/ 	crdr.ts. 

I: 's 	eocnT tITOIt ; n :ICo t:oir.- . 	'O( 'C/SC: : 

etn is 1 ii cot it. is to o imo tc F.rot n: 

rCn. 	rittr tOrt DO Oil iThc 'iCJ :zI.: 	Tr T 	ri 

05 cl 	SC/ 	Corrumiti 's to r''irr:i to bo 

corircti. It in cri:i tL 	:Lr 	c'ccr ±o 

.Cficc COTOi 1nT '-° 	r'ri 	rz of 

tn :r  lird crroi 7,  tes CzeIomc iiro toS C/ST co 	ty 

3 cool or'i:' rcvz rnn oCI:'ono'r:om"- os COO to 

C OTT C ._r{ 	.tT tic'  or 	zen tot mz:trr r tvi,nc t: 

0e-ec3cctjon troinin • 'the irreu1mritv . 
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of 	ienertin 	-colec iOn 3-mamtv,  tro fl±OC 

h en c'rcd t7 jo: tLlO ooch hroi nir c on t rcit-

or holinc written Lo: for thno. 

() 	Con cntn of ocrrf (: ) or:; not troc or: con oric3. 

t 4 o:$e'io: Lt 	ini:tr:tic 	con r - t cn:eJ./ 

It 	ii ii. 	tha.t ti 	whOle 

J ictc:1  ncr:ocr:c 'ic hoc:o oo 	it: th: ::r:ittcr 

e:ainotinr: in: I 0i1: C E en 	on 	cc is 

tote ccro: oilojr,,i i t Too f rnil 	tori' s. ittor 

t.E,(YC3)167-11 -1/47 :t. F.2.69 	sh sil'ction 

lidinc orithor: toe for all elioi°ic nn:T±dticn 

in rerie 	to on or* r;ii. It is t-ubeto (I Clot 

n:li ott: hvc rot 	 tfco cp' of 

tie I i lav C cr:3' 	lettordt.5. 2.69 c3 orc i. th 

t: e o ol!ra tier. esrcnfcnts , ho' ov r, roli: en 

tro a of orcoor :nt::retctinn o tIn s cii letter 

a 	nd oheri nrcfucd. The •ctii n cf tIn ronco ir 

cncc31inc tie moult ci written tin: t ocrt:ie3 3o ic in 

(g) Con r -s of mcmnt (c-) ore nt t roe o ni 

ionic • it i.e oTen±e° ti t 	.:fni:CatE selection. .20/- 
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is to 	 1 icr SC/ST cr. 	 s desintc. 

th rEc::s 	t n 	cr -  tc c 

bet 	en too ccTruni. tj es en if 	cerli: en.t 

soc 1,  cci in se hc tion , eJ, I oth rst.' f 'i 3 3 finc: r 

tr 	thr. T5 si- ::cv scr of reJexE1 stc 

with no car:nhi1jt Es n 3 	(3• : 	F-: d hcr in 	 40 - 

E:ove th rcsrlt o: writ tcn tcst lies L:c'n 

tr ted es vc:d 	rticl1 end ths :e 	sciccticr 

is C 	Tt flu': d 	. 	lbs evcr'ss nts os'ie in 	'.rnuni un(3 

ncr] V crc TEiSCCflCiEVEH 

(h) 	ontents ci 	(h) nrc' cc I tro: :nd 

ar 	not 	"ttei. It is cried thct the clic'il:le 

c:nc.cL&s 4 r:1oiir' t I cc 3j 	ocr not 

o: t t 	s:1.:s icr tIe ex:-::iontic,c 

rnior to ;'c3.':r 	't 	e 1  n.(-tc'' ES cl mcci. 

it is 	ti-bn'(3 t'1 	s r:J  ]cbos is nc:ti 	I 

ncr rrlcc. 

Xi) 	Conten 5 ni crowni (:1) cre not roe' en 

E5CC ni c:9. :ft is Her Ic i tst the Irsininc s:'rc:cnpd 

tc:b 	:s ertcd 	r 15 	to t':Th E;riC'nC ct 

I c are i 	p 	r s 1 	t 	r t 



a 

tt 	 fl 	1 	t 	 cC1C 71cr 

t:' 	iLnirc : 	TiY 	IT c: 	 'th 	r ivcn 	n 

tc c 	r 	 c'tc- T2Tc :r 	cc 

it cz Sttc1 ti 	 in 

c inf: t• 	eci:cc 	in 	i:h:c 	..c nc 	in 

thint trc±rn cf crn 	änt1 	rinn.n t n-  cvcn 

:ncinsc cf n11 sn 	t cto r: ccc:. 1rcciniric Cf 1 

ci fr 	n1icnrtc is rnc cr. h• in.: 

	

h?114-
1 in :'!:in 	t -  - 'n -rcJ 	tc•irc.- c fcr 

lt 	E. :Pr 	t: 	Inc in 	;iccr S linEVin 	ini 	CI 	TC1CC nC'flin. 

cc 	tnt t)c ircccct 	 sin] ecticin ,i. atr 

tr 	in cc, :rc nct inn in frncn n:ectin ±n1Thin:rt:ni }: 

It iEIn'n 	thint thin : ciinicr t:•1 cr t 

rn:: 	r 	nn.3 :)c G tin ccntn.' 	in 

:ct!r 	nc -I-  in] 	int/ inSE 	nrEYtrcnou5,/Ls 

ccn : 'i c::ctcrs ins a] 1cnc]. 2hinrcn is nc cnesticr n f : : rcIi rc 

cn 	c- in 	in chviintc- H in cceinti 	ne:±r:ctc 

s1ctc viz .crin —so.] cticc hrniniinr tin C/H C 	• 

it 	s tcn±c thc: tin cThn] c - cc: einii r ct cc] inn tion necd 

to inEc ccnce]]ed c'i mt crtJ 	tin ccL nc] Cf 
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ti(; rrcTcc , r71 C:rrnr cs APrC1.1 is 1?nTFO  

'nlccn t'c crncTc 1  rr FTT' 	c c 	3 

Tn': t it wjV 	crrT T'3:E 

-rc tc t'c ery 	7S n33.ccc.Jt 

* at thr in: Mialm nctior m rvp ed by :1 r: 	 Vmts 

vi(3e tcT'ijc 1cttT' c 	.1.I9 PnQ 2:.5.9 

rcr'c",cr - t rirrc ctonnl cc3 •c r' :;ctcrv. 1 - 

:e$ ti •t We cn:rc :r'TcE:c?i:r ,  s Prr re 	to 	fl 

mvrkol f-r 'c irrecn'3cr3 Ic as Or crcce1Icr'T' Tre 

c-:Icct:'cc ab :n: cc: tc -CT 031e 	It 	CCT f e 	to;  -L 

vicJc.Licr ci: Prticlos 13 4 16 OF 

( onc tititicn of 	-10. 

7 	Ccntcntc cf : -7 7  6  3 7 n:e7 cc 

C 

c 3 cimcT9 in --' TTTT' r C' (3 t 1 a T'71icnticn. It 3 	c 

It -ft:r 	Ttl cc 	 3: 	cc to SC/ST 

CcT'ccTTCC On 	ci1E.T': in 	r$ttcr tct,$nc3'i3rc 

vc 	n'n1i'rts ,-rit:: n t5c7 - cc 	-3 	cr3 t7cccc who 

th 	r'Lc-fl tCt -arp c,c:T.3, Wr tC' v3vnvcc 

(:-flcTdcc, '.3cc 47c - 	ccrc33r: 3*,  

'r ttcn tcT' t E?T'TJ T CJT. it fs CT.'T'T'tCTCCi: LL'_Tt tL:c- 

Ely :- iJTtT't 30.1 s1.ri 70AMrher has iassc:d • .23!— 
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tha a Jctn Cf 	 nc 	can rccte: i -J.3.S. 

a- 	. '11Co- 32(Th (.) 	n rcc 11 --r 	 -c Rir:t t1r 

0 CJrJ 	c: 3iund cc-raniyd to orl: ndcr CC."LLR 

11 r ta 	C 	211  - 	no 17 V1 - 	- 	e Cl OCr 	2 _- 

	

.39/2/3 Vol.! C i. 2.9 • 9 in :ed 	± rosa nrai:t 

7c. 3. A :cry of ci11 	eac-rcn'ii10 is a: ad 'ccecl 1  roc°th 

as anne)T:ra 	 ii' ct no.1 hrc- Jro 

caa 	cation to Cfl 1 nio t is 	O1iC ctaon. 

Aa- 11 it ants oro rt anti :11 - ar z 0a the !ntorim 

raJ cis 	 cI a:  

In VI caT I:1:c t 	tted cc ova the  crl1c. tion 

Hcl 	:a C ismissod 	th roat. 

Ahma : aba c3. 

2-S i5' 	Chif 11orn 

es trn  P.ai1'av, S c1annt 

I T' 12 Subba Rao ,I1C;rbin as Chif 1cr' a Thna ar, 

'destrn IT ilua , Sab'raoti, dc I:e:cebv a tte that 

in 	to tar atovo:s trz truc-  to 	r 1n 	a 

c-nd infcrccrtica rc ceivei'. frrcri thc r2c -  icc- cf the casc- 

c-nd I Taclievo the a 	a to - n truc • I have not 	c1ircSsnd 

any rnatrc - -ic- I ITc-cts. 

Ahoc Tabad 

Chiaf br'-a Ccnncar 

	

.10.19 	 - 
'destcrn Sabarnccti. 


